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CENTRAL ADHINISTRATIVE TRIBUNAL
. PRINCIPAL BENCH, NEW DELHI

0.A.N0O.1891/2000
WITH
0.A.NO.1893/2000 N
‘Wednesday, this the 12th day of September, 2001
Hon’ble Shri- Shanker Raju, Member (Judl)

0A-18391/000
Shri Kalu Ram -
$/0 3hri Ganpat

R/0 Jhuggl No.107, . SatyavVati Colony,
(Behind Janta Flats) Ashok vihar

Delhi-52.
..Applicant
(By Advocate: Shri D.R. Gupta)
Versus

1. Union of India through

Director General (Works) -

CPWD, Nirman Bhawan,

New Delhi
2. Executive Engineer, e

PWD Division NoiXv. (NCTOY oo it

Under ISBT Flyover, Kashmere. Gate

Delhi
Z. buperlntendlng Englneer (Coordlnatlon Circle)

I1.P. Bhawan, New Delhi: - - 7

‘ . .Respondents
(By ﬁdwac&tem shri.Ajesh Luthra) - :
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O~ 1893/2000

“Shri Bal RaJ

8/0 Shri Samay Ram
R/o vill. Simli, P.0O. Mayna,
Digtt. Rohtak (Hdryana) o

_ . .Applicant
(By Advocate: Shr1 D.R. Gupta)

Yersus

1. Union of India through
Director General (wOrKs)
CPWD, ‘Nirman Bdedn
New Delhi.. i
Voug Loav
2. Executive Engineer,
PWD Division No.15 (DR)
26~27. Sunlight Bu11d1ng‘
Asaf ‘Aali Road = PRt v
‘New Delhi~2.: : -“““”fﬁ*u““*f*
Silrice shlfted to
PWD Division No.xv (NETD)= -
Under rSBT Flyover Kashmere ‘Gate -~ . !
Delhi-é&. - . Lt ’ .
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3. Superintendlng Fngineer (Coordination Circle)

1.P. Bhawan, I.P. Estate, New Delhi.
.Respondents

(By Advocate: shri Ajesh Luthra)

. oRODER(ORAL

i .
Heard the learned counsel for both the parties.

2. Both the NAs raise common issues of law and
facts and accordlngly it is proposed to dispose them of by

this common”order.

3‘3.' The grleVdnce of the applicants in the present

o

OAs 1S that desplte elonglng to 0OBC category and having

§

worked:on hand recelpt has1s as Mason and Plumber etc. for

’

the last more’ than 10 years, they are yet to be accorded

regularlsatlou The learned counsel for the appllcants in
1')' W

support of hise cdalm plaees reliance on a de0131on of this

Court:- innOAﬁl923/99; decided-on 28.3. 2001 (ALLwyyi CPWD.

(MRM) 'Karamchari sapqathan. & Anrc.__¥s Union of  India &

ars.), whereln th" Lourt has 1ssued d1rect10ns to the
espondents to verify the records and the number of wvacant
»osts Iin the category of employees where the applicants are

worklng and to consider thelr regularlsation against the

R T

acant posto subJect to the1r su1tab111ty and Fulfllment

Ieer

of the terms and condltlons as laid down in the recruitment

S

rules. In thls view of the matter it is s dted on behalf
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of the applicants that thc same dlrectlons may be issued to
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the respondents.
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4. Qn the other hand, the respondents strongly

ire v
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rebutting the Contentlons of the appllcants stated that no
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Junlors to the appllednts have been regularloed and their
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casrs would be considered only on availability of posts in
accuordance with senioritywcum~fitness and that too, if the

appl~icants conform to the eligibility criteria otherwise.

5. ‘ Having negard to;the rival contentions of both
the partles I am inclined to dispose of this OA with a
direction to the respondents to verify the records of the
applicants Q@nd“thegngmper of vacantdpostsilnnthe category
in Whichlﬂthél énpiieants ane‘workind, i.e., Mason and
Plumnber and Alsé 1a%£er verifieation of the necessary
particulefs Zpertaining, to‘the applicants, they should be

R

considered, for; regularisation, against the vacant posts

. v coon
[ ) ' :

. subject-n,to' their Suitability .and. . conforming to the
recruitment- "rules. Thel consideration regarding
regularisation' of the apkllcants is to be strictly dorie 1in

SRR .

accordance w1th thelr streams and thls exer01se be
comprleted expedxtlously by the respondents as the applicants
hav: rendered more than 10 years of service.
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6. The present oA is disposed of in the
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aforestated terms. No costs
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7W Reglstry -.is directed to place a copy of this
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or::r in the second OA.
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